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| 23bm95 Applicant appears in persong Mr,
Choudhury, Addl.,C.G.S,C. appears for
. respondents on notice. '
Ahis appitcation 1o " | Heard the applicants He has been
orm and within tipd served with the impugned notice dated
€. F. of Rs..507- Gy |~ 29.5-95 to vacate the Government quart
eposited vide -

1POBAH No.,.9§“€€<,’4,oe‘@ex ..

| presently in his occupationJ This acti
' seems to have been taken by the respon

ltOd 4 . s e » 4 ‘

, 1g between the applicant's wife and on
/ﬁ bﬂelﬂf GMDeka, the occupant of adjoining

a quarter, leading to breach of peace/
tranquillity in the campus.

The propriety and validity of the
{impugned order can only be examined af
the respondents have given their say a

‘ P o for that purpose we direct notice befo
<V“ AARowv a4 wﬁ {admission to be issued to the responde
WA \«l.‘ PL“\' W ‘3 _[to’show cause as to why the applicatio
L T GKO(S’O,' BN be not admitted and pending admission

o ”)'Wf) - the interim relief as prayed should mo

be granted,’ Returnable on 2-8=95
Applicant prays for ad-interim reli
The impugned order does not indicate t

the applicant has been offered any alt
native accommodation,! It cannot be

'assuméd.unless shown otherwose that h
right to be provided with a staff quar

4 r-u—w SRS

contd/=
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has beén legally taken away!! It appears
that on 6-6=95 the applicant had requested

" the Station Director to allow him to retain

the quarter in question stating therein tha

“~his. wife has agreed not to stay in the staf
quarter] The*respondent No.2 however merely

extended the date for vacatlng the quarter

,’ AMW\,‘
by five days and now he is threatened with

action under CCS Conduct Rules The applica

tion has also repeated the statement that

_,"hls wife will not remain in the quarter in

t

1

r/“k‘?“"""?\?‘; el ))4__._:)
S mM,za’s’Z'%ﬁg E } il

C*vax vw%AJw Z§Z¥ 29

>

é%}é 1m

hlS further application,” In the circumstanc
" We are inclined to grant ad-interim ordergd
The operation of the impugned order
(notice) dated 29-595 as well as of order
(dated 12.6=95 (Annexure 2) is hereby stayed
until further orderss The respondents will |
at liberty to apply for vacating the same a
" the time of hearing for admission on 2-8.95,

- A copy of the order be furnished to the
applicant and Me{ AJKJChoudhury.

Vice~Chairman

Memb
q{\%\@’ |
2.8.95 Mr P.), Saikia now appears for the

/W/Gﬁalc*— feékQﬁr;:D— ik,bﬂ,ﬁgb applicent,

Ranactl & %M}B

- Xy

Mr AWK, Choudhury, Addl, GuG.S.C.
for the respondents, '

Mr A, Choudhury states that the
shou cause reply could not be filed so
far and further time may be granted, We
think it better to admit the applicstic
rather than keep it pending for
admiesion,
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Application admitted, The
respondeﬁts may now file their
uritten’statement to the D.A. itself,
8 weeks for uritten statement.,
Interim .order of stay dated 23,6.1995
is contimsed till disposal of the
OeAe subj;ct', houever, to liberty
to the respondents to apply for
vacatind the same after falimxing

- filing #hou cause reply and advance
notice fo the applicant!s Advocate,

Adjourned to 9.10.95,
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'the conditions which were implied in

tour intérim order. We appreciate that
\ ,

contd..
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the Director has followed the interim
order in its spixxk correct spirit
and has‘taken correct fSteps.

. The’ applicant has/prayed for
quashlng the order dated 27/29.5.95
and memorandum dated/12.6.95 - and has
prayed for a direction to allow him
to continue to occupy staff quarter
‘No.C—14. He has alsgo prayed for’ a
direction on the p spondents to take
disciplinary actipn against Shri G.R.
Deka. By . the afoyesaid order dated
2945 .95 the applicant as well as G.R.
Deka were asked to vacate their res-
pective quarter ‘within 10 days.By
the memorandum /dated 12.6.95 the
representatlon of the applicant was
reJected and e direction to vacate
the quarter was malntained.

orders have been»cancee
ance survive 1in the 0.A.
The present order has been made sub-
ject to the condition that the appli-
cant will keep his wife away from the
staff quarter and G.R.Deka will shift
to another| building. The condition
in respect] of the applicant is consis-
tent with the statement he has made
before us |as noted in the interlm
order dated 26.3.95.

A copy-of the order dated 11.9.95
is taken dn record and in view of the

s 11led no ng.

! same for. t e reasons noted above the
application is disposed of as it does
not surv;ve. No order as to costs.

A copy of this order be immediate-!

ly sent to. the applicant for his
information. . _ _
Since both: the parties have

appeared the 0.A is treated as finally
disposed of.

T AR M TR NRTEOCE T R ST R A S DY
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Member ’ Vice-Chairman k



Tooowm s o e i *u’w

*
¢

" 0.A. 113/95 /[
| A

14,11,95 Mr P.J.Saikia for the applicant.
o Mr A.K.Choudhury, learned Addl.C.C.
'5.C for the respondents produces a copy
of the order passed by M.C.Rajkhowa,
Director, Doordarshan Kendra, Dibrugafh
bearing No.DDK/DIB/35(95)/G dated 5th/llth
Se tember,l995. In view of the interim |
L erdsr on the %@y the Director hes now
under the aforesaid order cancelled the
iméugned order subject to the conditions
which were implied in our interim order.
We appreciate that the Director has
fellowed the interim order in its correct
spirit and has taken correct steps, ?

Theicapplicant has prayed for quashing
the order dated 27/29.5.95 and memorandum ;
datdd 12,6.95 and has prayed for §
direction to allow him to continue to occup
staff quarter No.C-l14, He has also prayed
for @ sisEiplimaxy sckism agaimsk Shxi 6.
R.Reka @ direction on the ®x respondents
to take disciplinary action against Shri
G.R.Deka, By the aforesaid osder dated
29.5.95 the applicant as well as G.R.Deka -
wepe asked to vacate their respective
quarters within 10 days. By the memorandum
dated 12.6.95 the repeesentation of the
applicant was rejdcted and the direction,
to vacate the quarter was maintained.

Now by the order dated 11.9.95
mentioned above since both the aforesaid
impugned orders have been cancelled no
grievance survivesin the O.A. The present
order has been made subject to the condi=-
tion that the applicent will keep his
wife away from the staff quarter and G.R.
Deka will shift to another building. The
condition in respect of the applicant is

4 consistent with the statement made befowe
 , o& by him as noted in the interim order
“dated 26,3.95,

Al

2000
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The-copy of the odder dated ‘ .
11,S.55 is taken on record, Mr Saikia |
submits that since Deka has already been!
‘asked to shift from his quarter the
applicant may be allowed to bring back
his wife in his quarter. This is contrary
to what the applicant had been saying
earlier and that in fact had xeal resul-
ted in the order dated 11.9.95 being
passé. We are not Xhkem theref ore our =
selves inclined to hear the present
submissien., We however make it clear

 that this will not preclude the concerned

¢ -
v

authorities to c?ngider that request
and even to alloﬁu” alf satisfied provi-
ded the applicant approaches the autho-

rities concerned, s vl bt anyrfa —
ik%y\'t.j; ok MMW'@U»’)W o~ - J7

In view of the seme¢ reasons noted
above the application is disposed of as

it does not survive. No od order as to

“Costs MIOINT I spleiant W abhln Wt spla”

“o’dvvxebéby-of'this o o8 order be

- damediaiedy sent to the applicant for

- his information. '

_ Since both the parties have
appeared the 0.A, is treated as finally
disposed of.

Love

Mémber Vice~Chairman
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Applicamrtien under Section {9 .. dﬁtgfh - “,_M__-J

of the Administrative Tribunals Act, 1985.

ORIGINAL APPLICATION NO. 113/95

"Title of the Case ¢ Shri Dondi Hazarika
Son of Shri Banudhar -Hazarika S
lorking as Sr. Technician

i

Doordarshan Kendra, Dibrugarh ... Applicant -

- » | | -5 -
Union of India & Others ««+ Respondents
I NDEX
Sl.No. 'Description of Documents’relied.updn_ - Page Ne.
1. Application - . 1 - 14
2. A~ 01 Order No. DIB/DDK/32(7) v 15

95~-5/989 dtd. 27-29/5/95 ‘
issued by the Directer Doordarshan
Kendra, Dibrugarh. : .

30 A =02 Memorandum.No. DIB/DDK/32(7)/ , 16
95-5/1217 dtd. 12-6=-95 issued by
the said Director.
4, A =~ 03 Complaint dtd. 26-5-95 by Shri 17 = 19-
. DeD.s Hazarika, Sr. Technician
addressdd ﬁo the said Director.

, J o ) .
5. A~ 04 . Complaint dtd, 26-5~95 by Shri 20 - 21
. GeR+ D2ka, the said Director.
6. A - 05 Application dtd. 29-5~95 by Shri- 22 -
GeRe Deka to the Said Directoer,
7. A= 06 - Application dtd. 6=-6=95 addrassed © 23 - 24
' . ,by Shri D.D. Hazarika to the said
DBirector.
. 8. A= 07 Application dtd. 12-6-95 address 25 - 28

to Director, DDK, Dibrugarh by KRE
Mrse. Tina Hazarika, wife of Shri
DeDs Hazarika, Sr. Tech. )

9., A~ 08 Application by Shri D.D. Hazarika 29
Addressad to the said Dirsctor
saeking permission ta leave H.Q.

10, A =09 = Application dtd. 13-6~85 addressed 30
: to the said Director by Shri G.R.
Deka, Mast Tech. '

.

' Contda .2



1.

12.

13,

14,

154"

16.

17,

18.

19,

20,

214

22,

23.

" 24,

25,
26,

27.
28,

29.

A ~10
A=-1

A =12

A=-13

A - 14

A= 15

AR - 16

A =17

A -18

R ~19

A =21

A =22

A =23

A~ 24
R-f25

A - 26
R =27

A~ 28

Application dt. 12-6«95 addressad to ' 3
the said Dlrertor by Shr1 D.D. Hazarika.

‘Memo No. DIB/DDK/SZ(?)/95—8/1300 32
_dtd. 15-6-95.

lemo No. DIB/ODK/J(11)/Tour/93-94/3914 33
dtd. 1-11=93 issusd by the Station

“Engineer to Shri G.R. Deka Mast Tech.

DIB/DOK/10(1)/95=5/1285 dtds 14=6=95 34

leave. Memo of Shri D«De. Hazarika.
Appllcatldn dtd. 15=6=95 addressed by 35
Shri D.0. Hazarika to the said Director.

» \ .
=00~ 36
Duty Shaat for the ueek 21~5—95 to 37
27—5-95 , : '

1

Letter No. DIB/HPT(TV)/Qtr. 90-A - 38
dtde 31-=3=90 alleoting C Type Quarter
to Shri DeD. Hazarlka.
School Identity Card of Master Jayanta, 39
Hazarika son of Shri DeD. Hazarika. -
School Fee Payment Received Book 40
Master Jayanta Hazarika. '
Mrse Tlna Hazarika Medical prescrlptlon 4
dtd . 23-5"‘95 .
=00~ , 42
Mrs. Tina Hazarika's Medicine purchase 43
Cash Memo dtd. 25-5=-95,
Medical Certificate dtd, 23-5-95 of . , 44
Mrse. Tina Hazarika. g
Prescription dtd. 26-5-95, 45
Medicine purchase Cash Memo dtd. 25-5-05. ~ 46
Mrse Tina Hazarika's Préascription dtd. 47
28~5-05, ' ' . -
Mrs. Tinq Hazarika Medicine purchase . 48
Cash Memo dtd, 28-5-95. '
Circular by the Secretary, Staff Colony 49

Welfare Committee, Doordarshan Kendra,

Dibrugarh.

Gn—

SIGNATRE OF THE APPLICANT.
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Shri Dondi»Hazarika, Son of Sri X
Benudhar Hazarika Presently resident Eé
of Doordarshan Staff Quarter No.0—14, Ry

»
o

Perménent resident of - N
A

Natun Balal Gaon, P.0. B&l&l*Vi&FKhOW&Hg,

District Dibrugarh.
vos  APPLICANT,

- Versus -

1. The Secretary,
Ministry of Information &

Broadcaesting, New Delhi.

2. Shri lakhan Chénara Rajkhowa,
Director, Doordarshan Keddras,

Dibrugarh.

"3, Shri G.R. Deka, Mast Technician,

Doordershan Kendras, Dibrugarh.

... RESPONDENTS

CONTD. oo 2 |



-

ST R Ao W S e

DETAILS OF APPLICATION

*9
N
e

1o

. 2e

3o

PARTICULARS OF THE ORDER AGAINST WHICH
THE APFLICATION IS MADE,

A.

B.

The application is made against the following
orders passed by Shri i.C. Rajkhowa, Director
Doordarshan Kendra, Dibrugarh, herein after
called as the Respondent, for ordering the

applicant to vacate the Staff Quarter No.C-14

Vide Order No. DIB/DDK/32(7)/95~989 dated
27-29/5/95 enclosed as Annexure No. A-01

and _ |

oOrder No. DIB/DDK/32(7) 95-8/1217 dated
12;6.1995 enclosed as Aﬁnexure—Aroz ordering

the applicant to vacate the gaid quarter

within 5 days.

* JURISDICTION OF THE TRIBUNAL :

The appiicant declares that the subject matter
of the orders against which he wants redressal

is within the jurisdiction of the Tribunal.

LIMITATION 3

The applicant further declares that the
application is within the]imitation period
prescribed in Section 21 of the Administrative

Tribunal Act,1985 as the present matter is

- urgent one.

" Contde ove 3



4, TPFACIS OF THE CASE :

>
W
L1}

The applicant has been aliotéd quarter type

C quater in Doordarshan Staff Quater, Dibrugarh
Vide letter No. Dib/HPD(TV) Qtr. 90-4/dt.
31,3,90 vide Annexure- £-17. The applicant is
residing with his femily in Doordarshan Staff
Quarter No. C-14 alpngwith his'family members
i.e. his wife Mrs. Tina HaZarika, son Joyanta
Hazarika and another son Ratul Hazarika. His
wife Mrs. Tina Hazarika was seriously sick,

Rel evant prescriptiohs and certificate issued
by Dr. Dilip Kr. Buragohain are enclosed along-
with cash Memo of Medicans from A-20 %o A-27

Annexures.

The empby Cartoons-and Bottles of Medicines

are preserved by the applicant. She was advised
hospitalisation and bed rest for 20 days
initially by the seid Doctor. The purchase of
medicines were made on 23.5.95, 25.5.95, and
28.5.95. The medicines, injection etc. were
purchésedfor %ﬂ’452®60 and consultations &e210/—.
This.indiéates how seriously sick she was.
Being low paid staff the applicant could not
afford to admit her in Hospital and thepe is

no qther person except the applicant to look

after family who has to attend duty also.

Contd. «.0 4
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IT. That Shri G.R.Deka resides in Quater No.(C-13

in front of the quatér of the applicant. He cane
to see the sick bed-ridden wife of the applicant
in the evening of 25.5.95 when she was alone

and he tried to comit immoral behaviour with
her, which she hided from the applicant as they
were already facing the misery, and to avoid
defamation, querrels with Sri Deka etbe

The prescription dated 25.5.95 and cash memo
dated 25.5,95 i.€. at;Amnexure-A~24 and 4-25
respectivély‘indicates the said fact. The
éhildren of the applicants were in the campus
ground playing with the guest nephew of the
applicant who came to heip him as his wife was
sick., But wife could not keep this secret hidden,
When Sri Deka quarted with the wife of applicant
next morning on 26.5.95 after throwbng their
wgrk wet clothes bedseets from the Varanda

whll which kept for drying with intention to

get rid of his fault he himself injured his

‘hand and shouted against the wife of the

applicant thatfi she injured him. This Quarter

‘was brought to the notice of the Director vide

application dated 6.6.95 i.e. Annexure A-03
explaing the details of}the case. The duty
sheet is enclosed as Annexure A-16 inter alia
i 4 indicates that Shri G.R. Deka(&briviated
as GRD) was on duty from 0700 to 1420 on

med..;.B
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on 25.5.95 & on 26.5.95, in his place Sri D.K.Ge

i.e, Shri Deb Kumar Gogoi performed duty as

he was on live. Both i.e. the wife of the
applicant Shri Deka lodged complaints'with the
police. As she did ﬁoé'do any.at empt of injuries
him with a Weapbn, police did not recover any
thing pertaing to the case from her. It is an
artificial drama created by the Sri Deka to hids
nis fault of immoral behaviour by him with Mrs,

Tina Hazarika last evening;

Shri Deka gave complaints to the Respondent on

26.5.95 itself, i.e. Annexure-A-04 and applicants

complaint is at Annexure-A-03.

The Respondent issued quater vacation orders
within 10 days to both of them i.e. order

No. DIB/DDK/32(7) 95-5-989 dated 27.29/5/95,
enclosed as innexure-A-01 and enother 5 days
more period for vacating quartér Iide_Memo
No. DIB/DDK/32(7)/95-8/1217 dated 12.6.95
i.e. Annexure-A-02 failing which action under
Eviction of unauthorised Occupents fet,1938
will be taken by the Respondents.

The applicant requested the Respondent to alldw
him to retain the said quater to enable him tom
look-after education of his son Master Jayanta
Eazarika who is a Nursery Class-Student of St.
Xavier's School, Dibrugarh and who is availing
facility of school bus alongWith other children
in the Doordarshan Staff Quarters. Annexure- A—TS

Contde oee 6
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and A-19 are documents for this purpose.
The applicant's application dated 6.6.95

addressed o the Respondent is placed as

| Annexure A-06.

As the Respondent appeared to be reluctant to
allow the applicant to retain the said staff qater
the application wife gave in writing to the
Réspondent that she will alone leave the quarter
as she is involved in the Quarel vide her

application dated 1206095 i.e. Annexure-A-0T7.

The applicant requestedthe Respondent that as his\
wife will alone leave the Quater and staywoutside
with their relaxives,'the said quater may be
allowed to be retained by him and the other party
of the guarel i.e. Shri Deka may be shifted to

another building in the quater of Shri M.S. Memon,

Admn., Officer and the Administrative Officer may

be shifted to Shri Dekas Quarter i.e. No.C-13
Vide application dated 12.6.95 enclosed as

Annexure A-08.

As the Respondent appeared to be reluctant to

allow the applicant the said quater, he applied
for giving him copies of the applications of the
complaints etc. made by Shri Deka against his
wife to the Respondent vide his application
dated 12.6.95 enclosed as Annexur e-A-10, S0

as to submit the same to the Hon'ble CAT, The
Respondent kindly supplied the relevant copies
vide memo No.DIB/DDK/32(7) 95-5/1300 t.15:6.95

at Annexure-l1l. eoe
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The Respondent did not accept the applicants
request and again issued memorandum No.DIB/DDK/
52(7)/95-5/1217 dated 12.6.95, for vacating quater

within 5 days, which is enclosed as Annexure A-02

-The applicant has no other remedy except to pray

the Hon'ble C.A.T. for which he applied for earned
leave, sanctioned vide memo No.DIB/DDK/10(1)/
95-3/1285 dated 14.6.95 i.e. Aunexure-A-13.

In support of the statement made by the Applicant
in his application dated 6,6.95 i.e. Annexure A-06
at the last end paragraph, that Shri Deka had
received some memo from the station Engineer for
his disobedienee.to go on tour etc., where as the,
applicant has not received any such memo on his

work. Thus the applicant deserves the staff quater

‘more than Shri Deka. The said Memo No.DIB/DDK/1(11)

Tour/93~94/3914 dated ¥.11.93 at Annexure A-12.
wihich ieadsvéé "Mr. G.R.Deka Mast Techinician was
required to proceed on tour to Dimapur to attend
urgent Work there as per telegram received on 14th
Octe 93. Considéring his convenience tour Was deci=
ded on 17fh then it was changéd to 18th for his
personal reasons and Station Engineer, Doordarshan
Maintenance Centre, Dimapur was informed tel egraphi-
cally. Upto 20th Oct. he avoided taking the tour |
drder and when the tour order was handed over
personally, he avoided going on the pretext of
i1lness. On 29th Oct. he was called and asked +to

proceed on tour. He has refused going to Dimapur.

Contd. «o. 8
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This all shows his reluctance from duty. He may

explain within a week why digciplinary action should

not be taken against him as Civil Conduct Rules.
Thus Shri Deka does not appear to be fully devo-

$ionsl to duty and obeydient Govt. Servant.

The decisién of the Respondent in Memorandum
To.DIB/DDK/32(7)/95-5/12-17 dated 12.6.95. Annexur ¢
02 is not correct informing the applicant that the
explanation in his application dated 6,6.95, 1s not
accepted as entire colony gtaff submitted signed
rerr esentationfor asking him to vacat the gquarter

within 5 days failing which action under “ule 13

 of Cos Conduct Rules 1964 willbe taken , which

relates to Eviction of Un authorised occupants
Act,19389This decision of the Respondent is wrong
as the applicant is not an unauthorised occupant
of the said quarter,as it has been alloted to

him authorisedly ¥ide Let‘ter No.DIB/HPT/(TV)/
Qtr./90-A dated 31.3.90, when thesllew Quarters
were not mgmbered..Thei&espondents decisibn is
also wrong as he aid not conduct an in@uiry as
required under’ the said Rule & Act. Thus the

Re pondent is prejudiciel. In the name of the
Association by joining hends with the office

bears of the Association, the Respondent is un-

re cessarily harrasing the applicant. He is allowing
the Association i.e.Staff Colony Welfare Committee

Doordarshan Kenﬁra, Dibrugarh to hold meeting

Contde «+.9
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in the residence of Dirgction op 14~6-95, at 7 avm.

vide notice of the Secretary of the said Comumittee as

'at Annexure A-28, As Head of Office,the Respondent

should not teke wrong decision to victimise the

‘sinless persons like the applicant and his children.

He should no act onthe direction from: the As'sociati.on,
he should have his own judgement with fulljustice ih
accor&ance wi?h the relevant Rules;and as per directinn
of‘the Hon'ble Judicial Authority. People inthe
Staff quate s might have believed that the wife of
the applicant might have really injured with weapon |
to Mr.beka. But the fact is that to got escape from
the charge of an immoral attempt, Shfi Deka injuried
himsel f and spread rumor that applicants wife
injuried him. Therefore, believing inthe rumour,

the Colony residents are having sympathey with

Shri Deke, But when they willcome to know that it
was Shri Deka him elf who injuried him, peopie will
blame him Mr, Deka fmctfully plan to get rid of

his faults i.e. immoral attempt with Mrs. Tina
Hazarika , injuring ﬁimself, and defaming wife of

Mr. Hazarika, Shri Beka has applied for tramfer as

~ stated by him in his applicatior dated 13.6.95 to

the Respondent, i.e. Annexure~A709. Thus prima
facie Shri Deka appears to be at a fault. Tqé matteﬁ
is under police investigation leading to 1odél
judicial authority concerned to justify this.

Contdo ¢ » 10
|
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Lo | XI. Shri Deka did not bleme Mr.D. Hazarika the
applicant for ony mistake as it willbe seen

from Sri Deka's applications dated 26.5.95 i.e.
Annexure A-04, dated 29.5.95 i.e. Annexure A-05
and dated 13.6.95 i.e. Annexure—A—O9. Hence the
applicant deserves possession of the éaid staff . -
gquater alongwith children. Let his wife be away
from quatdrs as they have aged upon in view of

" the welfare of the.épplicants schodl going

o el . Gpildren amd fear from Shri G.R. Deka who dared
to quarrel with & femele  and played sfrick to
%~ , o injure himself with an intention to get her

| punished by the police and judicial authority

concerned..

5e GROUNDS OF RELIEF WITH T E¥AL PROVISIONS :

(a) As the applicant is ﬁot involved in the Quarrel
with the neighbour Shri Deka, he'and his children
'3 ) - may not be victimbsed to vacate the quater, Shri
| | Dek a has not made any complaint ageimt the
«ﬁ " applicant in his first application dated 26.5.95
than dated 29.5.95 and 13.6.95 at Annexure-A-04

& A-05 and A;O‘ Respectively. Wen circums tances
are facing his wife to be awéy from,the‘husband
4 -and children alone, which she has agreed vide
Annexure A-07 and her husband, the applicant.has

210 consented Vide Annexure A-06 and Annexure AOB

Contde oee 11
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The Respondent has hampered the very doctrine of
law that let oie hundred accused be excused biit not

a single sinless person be punished. Mr.D.D., Hazarikas

his children are sinless.

That the Respondent has violated Rule 3({13) of
CCo, Conduct Rules 1964 by asking the applicant to

 yacate the staff quarter without instituting depart-

mental proceedings.

The Respondent has difectly imposed penalty of

vacating quarter on the applicant, without proper

" inquiry in violation of the Rule 14(1) of CC3 (cos)

Rules, 1965.

That the Spirit of the principles of natural justice

is not observed by the Respondent.

That the Respondent has mot taken cognizence of
applicant's request and request of his wife that
she will alone vacete quarter except her husband and

her children who are not involved in wkik quarrel

with Shri Deka,

That the Respondent did not take cognizence abat

the Welfare propossl that Sri Deka the querelling

neighbour in the quarter No.(~13 may be shifted to

another building vice Shri Memon, Administrative

Officer, Which is very much within the power of the

Regpondente.

\. Contdo . » o 12
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DETAILS OF REMEDIES EXHAUSTED :

~ The Head of Office of Doordarshan Kendra
Dibrugarh is Director who is also a Grievance
Officer to look.into the cause of Velfare of Staff
and he is also the 'Estate. Manager' of Staff Quarters
who is addressed application dated'120g,95 (An exure-
4-08) with a request that his neighbour, the quarrelig
Parﬁy Mr. Deka may be shifted to another building of
Staff quarter and the Admn. 0fficer Shri Memon be
Shifted in said quarter due to whose presence peace

will be ensuréa and residential problems of both i.e.

the applicant and that of Sri Deka will be solved these

remelies aré sufficient within the powers of Director,

the-Respondent. The noticefor ¥acating quarter is of

5 days which is very short to exhaust..

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY
OTHER COURT</

The applicant further declares that he had not
previously filedany application, writ petition or
suit regarding the matter inrespect of which this
apﬁlication has been made, before any Court or any

Tribunsl nor any such application, writ petition or'

Suit is pending befare any of them.

RELIEF(S) SQUGHT :

(a) In view of the facts mentioned in para 6 above

the applicant prays for quashihg the Order No.

- Contd. ...14
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DIB/DDK/32(7) 95-5/989 at.27-21/5/95 and Memoran~
dum No.DIB/DDK/32(7)/95-5/1217,dated 12th June,95
i.e. Annexure-A-01 & 02 to the extent these
are applicable to the applicant.. ,
(b) To allow the applicant to continue to occﬁpy ;he
| Staff quarter No.C-14 with his school going Children'
except his wife; pending matter with the Police/6n

Court concerned, in so far as quarrel i1s concerned

(c¢) To direct the Respondent to take appropriate

disciplinary action against Shri G.R.Deka after )
BhiTting him %o another building of the Doordarshan'

).
¥

Staff_guarterg i

, ' =
4 The cost of this may be reimbursed by the

 Respondent. | a 5,
’e) As the Hon'ble C.R.B. deemed fit to issue any

order.

INTERIM ORDER, EF ANY PRAYED FOR ¢ -

Pending final‘decision on thé application, the
applican seeks the reliefs as at (a) & (b) at para 8
above urgently, in view of short notice of 5 days for
vacating quarter, which period is already lapsed..

IN 7HE EVEN® OF APPLICATION BEING SENT BY
REGISTERED 20ST/

The applicant desires to have oral hearing at the

admission stage in person including subsequent hearing ﬁ
being umble o engage an Advocate.

P&RTIOULAR OI‘BANK DRAFT/POSTAL CRDER FILED IN
RESPECT OF APPLICATION FEE :/

Contd. «.. 14
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% CrossPostal order as under enclosed : -
;é Jo.. Date = Apount
t | 7 28 066661 21,6495 B. 20/
E 7 28 066655 21.6.95 B 20/~
b 7 28 066644  21.6.95 Bs. 20/
RSOI 60/"

o, 7
/2% 12, LIST OF ENCLOSURER :

As per Appendix A enclosed,

VERIFIGCATION

I, Shri Dondi Hazarika, Son of Shri Benudhar

Hazarika, aged about 38 years,working as Senior Technician
im the Office of the Director, Doordarshan Kendra Dibrugan
resident of Natun Balai Gaon, P.0.Balai Via~Khowang,

District Dibrugarh, do hereby verify‘that the contents of

; ' paras 'l to,/ZL _are true to my personal knowledge and
para | to /70— beliefed to be true on legal advice and

" that I have not suppresced any material facts.

Dated
k ‘ | Place : Guwahati Sigmture of the Applicant,

[ To

The Reglstrar,
Hon'ble Central Administrative Tribunal, _
Guwahati Bench, Rajgarh Road Off Shillong Road,

Guwahati-781 005..

FORM II

(See Rule 4(4} )
Receipt Slip.

hge MeRIL i

Receipt- of the application £ildd im the Central
Administrative Tribunal Bench by Shri Dondi Hazarika
working as Senior Technician in the Office of the
Director, Doordarshan Kendra, Dibrugarh residing at
Doordarshan Staff Qr.No.C-14,Dibrugarh is hereby ack—

TR IE L e

nowledge.

Date.
i - For Registrar
i s, ., Seal.. Central Administrative Tribunal
S . Guwahati Bench. :
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With rerefernca to th: compdain
dated 26/5/95 by Sri G.R. Deka, Mast "ichniciun sgainst

the wife of Sri D.D. Wazarika, Sr. Te:iwnician and another
complain lodged by Sri D.D. Hazarika ijinet 5ri G.R. Deka,
Mast Technician regarding injuring by imt. T. Hazarika to
Sri G.R. Deka and throuing hycyclé by 3ri G.R. Deka to

Sri Wazarika respectively, Potha# of them ars hereby o
directed to vacate their quartersMNo. U-13 and C«14 yaspee
{valy within 10days from the issus of this ofPice order.

2, : They should subizit their cuarter
vacation report to Sri T.C. Barush, UOC residing in
quarter No. C-1S.

3. The matter apposrs to bé undsr the
investigation of police authorities, hence racassary

action will be takan in the light of jnvestigation by the
said authorities. S

| \N P
e oo
( m.C Raakhowa )

EIRICTOR

1. 4ri G.R. Deka,
Mast Technician,
30K Oibrugarh.

;vg//ﬁri 0.D. Hazarika,

Sr. rElChniCian *
@WOK Dibrugarh.

Copy to \§¥}<€£X”ng

1« Sri Y.C. aruah.\&?& fnrinfaxmatihncwog %‘49‘

,j AU

IV S
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'}; ' GOVERNMENT 'OF INDIA
: DOORDARSHAN KENDRA : tDIBRUGARH .-

- NO.DIB/DDK/32(7)/95-s/ | R ] % Dated Dibrugarh, the
& / 12th June, 1995

MEMORUNDAM

With reference to his applicaticn dated 6~6-95 Shri D.D.
Hazarika, Sr., Technician is hereby infe¢ried that h:

ls explanation
in the said application dated 6=6~9¢

be 13 not a-ccepted as Entire
colony staff submitted signed representatigﬁ;for.askind_ﬁIﬁ“fﬁ
“Vacate the quarter. However he is allows¢ 5 days periods to

””$§E;€;“E£e staff quarter failing which a:tion tnder Rule- 13 of -
CCS Conduct Rules, 1964 will be take
of Unauthorised Occupatts Act, 1938,
the unauthorised ﬁse and occupat

n, wtich relates to Eviction
and recovery of damaged| for
ion of tte Government accommoda-

tion, '
! _f;7
TN
{ M.C.' BATKHOWA )
DIRECTOR
~

.
\///éo

l1.Shri D.D. Hazarika,Sr. Technician. .
DDK, Dibrugarh. ’

; T |
2.8hri G.R., Deka, Mast Technician, he is a}
period from 12-6-95 to vacate his staff ;
similar action as above will be ta

©0 allowed 5 days
artexr, failing which
ken agaikat him wlse

3.8hri T« C. Baruah,U.D.C. for information anc
He is directed to checkef‘up the staff (uart of &/Shi1t Db.D,
Hazarika,Sr. Technician and G.R. Deka, Mast T chnician and
intimate the damageshIOSS of Government property inmediately.

necesary sdction,

4.8r, Administrative Officer with instruction:to e sure compliance
as in 3 above, _ Q\\ ‘

DIRECTOR

Doordarshan Kendra
DIBRUGARH
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To, : = Et41 fg‘ ff;u&vvrq\ 3 <fii:>

The Station Director

L ———————

| Doordarshan Kendra
Dibrugarh.

- 8ir,

Wwith due resﬁect, I have the honour to
inform you that in the night of 25-5-95 at 10-30 P.M,
.approximately, we spread the wet cloths on the Verhanda
(wWall) in front of our Quarter ( in lst floor ) to dry
them, It is noticed that these cloths were not aQailable
in the verhanda which were lying on the ground. At that
time my wife slightly shouted ' why are my clotha thrown
away ' 7 At this shoutlng My, Deka ( from the front
siae quarter in lst floor ) opened his door and picked
up his bicycle to attack with it on my wife and on me.
Then I cought that bicyele ( with both hand ) to stop
the attack and my wife gave a hlow to him. There after
{ leaving that bicycle aside which belonged to him )
Mr. Deka picked up my bicycle ( parked in the Veranda )
and throw it down ( from the 1lst floor ) Mr. Deka

tries to create an opporfunity to guarall with us means

with my wife, Here to before, for petty small things ,

- Mr. Deka usedlté quarall with my wife. Lut t111 to~day

Mr. Deka did not comphim against us ( because we did
not comit such things )

Sir, this I request to submit for your
kind information.

Yours faithfully,
Sq —
Sri Dondi Hazarika

Sr. Technician. DDK

.9

‘I-_ Admmn

Dool da(s

a
‘;t"‘\‘,lve Omcet

han Kgndﬁ
pIBRUGARH
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To | !
The Station Director, gl
Doordarshan Kendrg,

Dibrugnrh,

Asgsan,

-

. , . ra
Sub : Request for retantion of wuater M > 14 (2),

Sir,

r

Ycu have agked me end Sri{ 0,R, Dika,

vacate quuters because ot quarell %Hatwe ;, Ry wile and 8Sri G,R.
Deka onqzéth Yay, 1995 in the ITnLag, ime to theip uarell
Byself and wy children wijl suffer from ceprication o Quator
.y Lo 26, My ald. gon 44 lnrnt:, in
S 9.7 ohlidren i oup : trquux\-
Yo lLhey are usin 8Chool bus top olty, and comin ok I"om
:ghool, I)kmve tr‘ie§ ket rented hgu.'.n ~Rear School, In Miian
Nagar and jn Mankata erea, but I diq ngo, get any house,

I am very sincere hard werkar, atadiasnt
duty devotional, loyal, reliable . hargless Lersen, I nabther
have quar:1) ip staff juater nor ir our 0ffice, A1l se
things Justify ny retention of staty qQuater, which you will

ny netoghur ¢,

s Pulctual,

T¢ ehay your order partly, 1 thi . your zoodself wilil
kKindly agree to Ly reyuest tiaat I Lay te reruitiag to keep ny
wife ocur of Dibrugarh in the house uf oy of my *elatives until
ny t@ansfoer frog D.D.K. Librugarp, Durdz that fuctitey period
I will j01 bring my wife here, This wil) facility pe to opk
arter uy botn tho sons ang schoolins pm'.i.ezq of ny elder a0

You will Kindly remexber ty; - Siv I bPersonally came
to your quater tj tell you problen ¢ Ly 1iife a '

Nirmalj Jcan, Aftar Sow2 days 1 gavs AT .en ;

D, Bardol oy atout - Qe prodlew g, pevile in tig quater

roaise t- kalp ne iy, the mattep, Bua noi dy halned me. Finally
#eat o nolice who ' @ ¢ opui hig n the

Custodv fop two day @y Th2% 1 an hag no+ given

any trouble, My wife 3 g 5 _Wrong with

“hat man, I1 the beople in Quater; nted 1p mae they could

have helped me to drive Ly wire evayi a year @0, Now my wife

is al] riohg, Tharafore Sri D, Bardolcy thzught 11 PIvper to

come to ny quater to invite my o4 for tng birtaday party

of his son abtout foup months &30« Now v, 4re happy end I have

excused ay wife @8 8he promigsaq De tao benave Propzrly,

n,

810, wy wire do 0t los: Potionce fop Patty mattery
with any neighbour in the qQuaters, Opnce 2310T Srd Cupta
1t . By yrungaer )1, near hig eyebiow,
4 severly, Causing faup o+
myselr did not gua T AT and Weg, pta, Anothep
instancs {; *hat son of Jhri Nath indare Y eldar sggn gn
his neoAd ‘here gevera woond wag theyn- Iron which bleady
WuS there in large QUuantity, we did it WHarell with Mr.MNath
My wife ung I am tolerating such inst ney
of over good behavi

o Thisg 54 axampl ¢
our §1tn Peorl.e 11 tn, cuater, ,
A o
y L4 '
a qu’\/l Cunt~i~-~--~-'"'“"20
fministiative Office o
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Sir, we tolerated sinful and shami 1 act on the part
of Sri Deka. That about six years ago Sri )ka promise to marry
our niece Punyprabha who wag staying with 'i; for high school
education, He took undue advantage of aer,

and about ten month

Iter he refused to marry her, He married ulother girl and we

:ept mum %o protect her defamation, so tha-: another man can be
made availabge for her marrliage elsewhare 11 the

these circumstance, wisely he should have sidfted to O ther ,
building, He wanted to stay in front side ‘later of mine to
show us his victory and silently doing pincling insultg of ours,
We are tolerating that also, This is ailso cur good behaviour,

Unfortunately Sri G,R, Deka Cane t sée Ly sick wife
in the evening of 25tﬁ.May'1995 when I had tone to market fop

16—

s My children drcluding my nephew
were on €Campus ground, was alone i; my house, My
children did net close door while going ou“, She was saverely
3ick lying oa the bed

. Sri Deka went near }er bed anquiring
about her health and fever bputting his hand on her forsehead
and other hand on her chest sowing as if he was touching her

has given 112 case In the

'3, To save fropm
h bad wWork, nae hag aimsgelf
injured to hig hand in hi '
Hazarika nhurt him on lr, let the matter
be decided by the ice 11tﬂority. To avoid
defamation this was not written in ny e

:arly ze application,

Sir, you are kbowing that Sril Deka
memo from §,F

ad received Soms
. for disobedience to go o012 tois stc. I have
not receivegd 4ny memo, Thus I am very g8yod xirker desevvin;
stafys quarier, ‘

1

Sir, G,R, Deka hate By children, thiy used 1o
the varendg in the dark ev

ening, when e C.imon tul J
Dek to disconnect the ¥--Te llom the vapends | "
wall switch fronm inside : en my (hildres play
the light o varanda tube light, sSri Dakia i1 switch olt

t to request to switch on the Varesca tubg light, ny
: his door, but he refuses to yitch op the tube
light, In fact thisg Switch button shoul ¢

.G ba ¢cn the varanda
side the quater of Sri De¢ka, ‘

Therefore I pe uest vour honour I 1y kindly be allowad
to retain Dy 3taff quater without m{ wifte, Gée has Zgrmed %o
be gway fron stafr qQuarter, She wi] not ccue back t3 staff
quaters,

la '
e higgljn‘

Thanking you,

Y)urk:faithfully;

‘Do sdarshan Kendra
DIBRUGARH
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\/f. Sril Dandi Dhar ilhzarika,

e T Ead * GAARSRTY R A
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Seke —

GOVERNMENT UF_INDI&
DOORDARSHAN KENDRA: : DIURQ&YRH

No. DIB/DDK/32(7)/05-5 [ 13c0 Doaced tho 15/6/95

MEMO

With referencs to his application |
dated the 12/6/95 and reminder dated 14,/95 and having l
regards to G.I. Department of Per & Trac 0.M. No, A-11019/
71/87-AT dated the 16/5/1988 regarding  urisdiction of 4
CentraJ Administrative Tribunal of giviie admissionsto the
cases of allotment of and eviction from (ovt. accommodation,

Sri Bandi Dhar Haiarika, oar. Technician jg sungtind with

three docemants dated 26/5/95 5 29/%/9% +nd 13/6/95, {intorms

OF Gula MM -0, No. F 3N/S/G1-N0 daicd 2570 /1961 Por +he
purnosqg of se2king redress in the oan' i |

Snbral fdeign v e
tive Tnibunal, Suuahati.,

i
-
s
| Q. Aﬂ{Hr )
Enclo:fls abous _ L'i( C1oR
Cuny to _ . .

Sr,‘Tnchniuﬁ:n, SIRLSN S AL ST I

Yy

Boordarshan Keid.a
DIBRUGARH
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NO. DIB/DDK/1(11 )/Tour/93-94/ 29/,
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proceed

personal
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he avoi
handed

illness,
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DatedsDibruger),

libe_1stNoy ¥o3,

i !
Mr. G.R, Deka Most Tachnician way requg#ed to pr

on tour to Dimapur to atterd urjent
telegram received on 14th Oct 193,

tour wasg dec

reluctance from duty,

disciplinacy action
Gonduct Rules,

o,

-

Shri U.Rio Deka,

Maqt Tech nician
Dooxrdarshan Kendra,
Bibruga#h.

Copy to ¢

le The Station Ep
) Dimapur,

2\ The Senior Accounts UOfticer, DPK,
nal File of Shri G.R.

et

. P B

N
craﬁ?J\

Bc. Akmini Tst.ve - lcef
’ Dobrdarshan Kendia

DIBRUGARH

work there as por
Considering his' conventence

ided on 17th then it was ¢haijed to 18th for his
reasons and Station Engineer, Djyrdars
Dimapur was imformed telegraphically,

ded taking the tour Order and wha.a the t
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